
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-487 of 2022 
GR Case No-875 of 2022 

U/S-395 of IPC R/W Sec-25(1-A) of Arms Act. 
 

ORDER 

29.04.2022 

C.R put up today along with bail petition no-464/2022 filed by 

petitioner Sri Toni Lego praying bail of the accused persons, 

namely, Sri Romduk Lego and Ahoto Zhimo. 

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused 

persons are no way connected with the alleged offence and 

they have been falsely implicated with this case. 

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely on 08.04.2022 lodging 

an ejahar by the informant named Sri Adarsh Tibrewal 

alleging that on the said date at about 4 AM, he received a 

call from his manager named Sri Rajib Roy Choudhury that 

some dacoits entered into their stockyard called Mahabhairav 

Auto LLP situated at Gatanga Kahdil under Tezpur PS armed 

with firearms, sharp weapons, dagger and knives in their 

hands. It is also stated that they overpowered their two 

security guards, tied them, closed their eyes, broke the 

doors, took the keys of vehicles, matched them with the 

standing vehicles and then took away the vehicles. It is 

further stated that when they had left, one of security guards 

somehow untied himself freed the other one and then 

reached for help. The dacoits were around twelve in number.   

Subsequently, Tezpur PS Case No-487 of 2022 was registered 

under section-395 of IPC, R/W Sec-25 (1-A) of Arms Act and 

thereafter, accused Sri Romduk Lego and Ahoto Zhimo was 

apprehended and produced before the court on 11.04.2022  
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and 13.04.2022 and since then they have been languishing in 

judicial custody.  

The case is under very initial stage and the alleged offences 

are non-bailable and cognizable in nature. The alleged 

offence of section-25(1-A) of Indian Penal Code is exclusively 

triable by Hon’ble Court of Sessions. At this stage without 

entering into the merits of entire dispute in hand this court 

finds that the investigation is pending at premature stage. 

More also, release of the accused person from judicial 

custody may hamper and temper the investigation of this 

case.      

Under such circumstances, considering the gravity and 

seriousness of the offence charged against both the accused 

persons and the materials collected by the investigating 

officer, this court not finds anything sensible upon which the 

bail prayer of accused persons, namely, Sri Romduk Lego and 

Ahoto Zhimo may be considered at this stage. 

Hence, the bail petition No-464/2022 stands rejected. 

Inform all the concerned.   

Ld. Advocate of petitioner Mahabhairav Autu LLP represented 

by one of the partners, Sri Adarsh Tibrewal filed hazira.  

Report as called earlier vide Order dated-22.04.2022 in 

respect of seized six numbers of Bolero vehicles is received 

today from the I/O concerned.         

Heard both sides and perused the report carefully.   

On perusal of the report submitted today by the I/O Luit 

Talukdar Dy SP (HQ) Sonitpur, it disclosed that he had seized 

(i) Bolero PU 4WD BSP Pickup, Chassis No-

MA1ZC4TNKN1B22230, Engine No-TNN1B42345; (ii) Big 

Bolero PU FB 1.7 PS BS6, Chassis No-MA1ZU2TNKN1C30130, 

Engine No-TNN1C48433; (iii) Big Bolero PU FB 1.7 PS BS6, 

Chassis No-MA1ZU2TNKN1C32033, Engine No-TNN1C50022; 

(iv) Bolero FB 1.3 PS BS6, Chassis No-MA1ZN2TNKN1C34748,  



                                    

                              29.04.2022 

Engine No-TNN1C52444; (v) Big Bolero 86 BS VI, Chassis No-

MAIXL2XKXN5C32157, Engine No-XKN6C26660; (vi) Bolero 

PIK. No.F8 PS 1.3T, Chassis No-MAIZN2TNKN1A12399, 

Engine No-TNM1M96723 in connection with the case and the 

said six numbers of Bolero vehicles belongs to petitioner 

Mahabhairav Autu LLP represented by one of the partners, Sri 

Adarsh Tibrewal, son of Sri Pradip Tibrewal situated at 

Gatanga, P.O & P.S-Tezpur under Sonitpur District. It also 

disclosed that the said (i) Bolero PU 4WD BSP Pickup, Chassis 

No-MA1ZC4TNKN1B22230, Engine No-TNN1B42345; (ii) Big 

Bolero PU FB 1.7 PS BS6, Chassis No-MA1ZU2TNKN1C30130, 

Engine No-TNN1C48433; (iii) Big Bolero PU FB 1.7 PS BS6, 

Chassis No-MA1ZU2TNKN1C32033, Engine No-TNN1C50022; 

(iv) Bolero FB 1.3 PS BS6, Chassis No-MA1ZN2TNKN1C34748, 

Engine No-TNN1C52444; (v) Big Bolero 86 BS VI, Chassis No-

MAIXL2XKXN5C32157, Engine No-XKN6C26660; (vi) Bolero 

PIK. No.F8 PS 1.3T, Chassis No-MAIZN2TNKN1A12399, 

Engine No-TNM1M96723 are not required for the further 

investigation of this case.     

Therefore, considering the report of the Investigating Officer, 

this Court not finds anything upon which the prayer of the 

petitioner may be rejected. Accordingly, the prayer of zimma 

of (i) Bolero PU 4WD BSP Pickup, Chassis No-

MA1ZC4TNKN1B22230, Engine No-TNN1B42345; (ii) Big 

Bolero PU FB 1.7 PS BS6, Chassis No-MA1ZU2TNKN1C30130, 

Engine No-TNN1C48433; (iii) Big Bolero PU FB 1.7 PS BS6, 

Chassis No-MA1ZU2TNKN1C32033, Engine No-TNN1C50022; 

(iv) Bolero FB 1.3 PS BS6, Chassis No-MA1ZN2TNKN1C34748, 

Engine No-TNN1C52444; (v) Big Bolero 86 BS VI, Chassis No-

MAIXL2XKXN5C32157, Engine No-XKN6C26660; (vi) Bolero 

PIK. No.F8 PS 1.3T, Chassis No-MAIZN2TNKN1A12399, 

Engine No-TNM1M96723 filed by petitioner Mahabhairav Autu 

LLP represented by one of the partners, Sri Adarsh Tibrewal,  
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son of Sri Pradip Tibrewal situated at Gatanga, P.O & P.S-

Tezpur under Sonitpur District on 22.04.2022 vide Petition 

No-442/2022 is allowed and the I/O sets at liberty to hand 

over the aforesaid six numbers of seized Bolero vehicles in 

favour of the petitioner, Mahabhairav Autu LLP represented 

by one of the partners, Sri Adarsh Tibrewal, son of Sri Pradip 

Tibrewal situated at Gatanga, P.O & P.S-Tezpur under 

Sonitpur District after proper verification of his identity and 

after proper verification of valid document of said seized 

vehicles.       

The I/O shall obtain a bond of Rs.8,00,000/- (Rupees Eight 

Lakhs) each for the above-named six numbers of vehicle only 

from the petitioner Mahabhairav Autu LLP represented by one 

of the partners, Sri Adarsh Tibrewal on condition that:-    

(i) The petitioner shall produce the aforesaid seized six 

numbers of vehicles before I/O or Court as and when 

directed;   

(ii) No unlawful use of the same in question shall be 

made and no alteration in the same shall be made 

except making necessary repair.      

The petitioner shall further co-operate with the I/O till the I/O 

concludes the investigation of this case and also the 

petitioner shall not sale the same until disposal of the case. If 

the petitioner during the pendency of the case wants to sale 

the vehicles he is at liberty to sale the same provided he 

keeps the details of the customers to whom he has sold out 

the aforesaid vehicles and inform the court accordingly, along 

with their respective addresses and they shall be bound to 

produce the vehicles as an when required.    

Let a copy of this order be transmitted to the I/O concerned. 
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Accordingly, the interim zimma prayer filed by the petitioner 

named, Mahabhairav Autu LLP represented by one of the 

partners, Sri Adarsh Tibrewal, son of Sri Pradip Tibrewal 

situated at Gatanga, P.O & P.S-Tezpur under Sonitpur District 

stands disposed of. 

 

      Sri Nabajit Bhatta 
          Chief Judicial Magistrate 

                           Sonitpur, Tezpur 


